IN THE CENTRAL ADM|N|STRAT|VE TRlBUNAL
ERNAKULAM BENCH

s

0.A No.__ 193. of 1993

DATE OF DECISION 20-4-1993

Mr VR Chandrasenan & 4 -athers Applicant (s)

Mm/s MR Ra jendran Nair & ___ Advocate for the Applicant (s)
pV Asha - ' ’
Co Versus
Superintendent of Poat :
Dffices, Mavelikkara & 2 othe

s

Respondent(s) R

Mr K Karthikeya PdﬁEﬁar.A¢GS§AdWmaw for the Respondent (s)
CORAM : ' *

_The Hon'ble Mr. AU HARIDASAN, JUDICIAL MEMBER
& | i |
" The Hon'ble Mr. R ‘RANGARAJAN, ADMINISTRATIVE MEMBER

Whether Reporters of Idcal papers may be allowed to see the Judgement ? /
To be referred to the Reporter or not? /\/\5

.Whether their Lordships wish to see the fair copy of the Judgement?
To be circulated to- all Benches of the Tnbunal?m

PN~

-JUDGEMENT

AV _Haridasan, J.M.,

The applicants 5 in humbar'qere declared successful in
an exanination for appointment to the cadre of Pastmen held on

20.10.1991. They are Sl Nos.3 ta 8 in the select list dated

: ' : were .
14.11.1991 at Annexure-I. They had* appearad and sglacted for

the vacancies in Mavelikkara. Their grievance is that uni;e

, they were waiting ?or.appoinfments after tréining, vacancies

which fal& in Mavelikkara Division uere filled by making compa-
. and that . A
ssxonate appointments«aﬁu/thosa uho did~nat caqgﬁffg in ths

Nooa

‘-

TR .4 :

merit list but ubréginﬁiﬁdﬁﬂ;@ﬁEY’in the list'of&surplUanualx~ ;

Pisd candidates ware givennappointments in Ernékulam Division

wvithout giving the applicants an option for suchiappointment,.
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The applicants have thersfore prayed'thatﬂitgshpﬁldﬁbé

declared that they are entitled to be appointed @s:fRostmen

'either in Mavelikkara ﬁostal Bivision or in any other-neighbomr—'

ing Bivision in prefarence to aaybady lowsr down in the select

1list or autsidauknd for a direction to the respondents to appoint

‘them in the vacancies which are existing and which may‘arise in

future and to give them notional dates af appointmant with affect

from the date tbé persoens in the surplus list vgre apﬁoiﬁtéd:'

'~ may be passed
The applicants hava prayed that an interim orde;{f}racting tha
respondents to appoint them to gbe-ava;;aﬁn vacancies. .Opposing
the grant of interim relief‘the respondents ﬁave filad‘a state-
ment.} They have indicated in the statémaht that the appoiﬁtments 
in Mavelikkaré Bivision ué;e made only onfcqﬁpassiénate_grouﬁds‘
and that the Vaéancies which would arise.in ﬂavelikkara.ﬂgviSioﬂ
vould be Pilladlonly from among the merit list at AnnéXuré-I;

) ' - .
strictly in the order of thaeir seniority and that therefore,

the applicanta\do fiot have a reason fo:~gr£evance.

2, In the light of ths above statement in the reply statemant
O

the counsel on eithaer side agreed that the applzcation can now
ba‘disposed of dirscting the reSpondente to fill the vacancies ,

which are existing in Mavelikkara Division or which may arise
in that Division"
in future in tha cadre of Postme 1§t«1ctly on the basis of

seniority of psrsons as per the merit at Anﬁexure-l.

t

3. In the result we disboaa of th{siappligation directing the

respondents to Pill the aexisting vacancies and the vacancies
, o | g
which may arise in future in the Mavelikkara Division in the

cadre of Postmen strictly on the basis of seéniority of persons
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whose names are_in the merit list atvenne.xdrve-'-l'. U.e' also make

it clsar that if’r there is any vécancy ax.iEsting in -'thé Nayaiikka‘re
<division.1t should be filled Porthuith. ue also.mﬁk;’itgélear-

that thid diraction will not ptéclmd; :n§ Oepértmgnt‘ffomﬂh:i§ _
makin’g compassipnéte appa;ntmentie to any“‘f:;dr‘e,' ?alloiﬂn'g the
percentage, in accordance with law. -;Ti‘na appliﬁanta will be a't; |
liberty to make repr'ea_’entat»ipgsiia- éega‘rd té thé égnio_rity and
éocional ;dat‘e of -appoiutma:fz; the »éoméatenﬁ autholrit:y.l ﬁlo
order as to costs. | |

Cfvp\\;sl;‘“"”’tiii{/ (KA

(R RANGARAJAN) - . | (AU HARIDASAN) -%
ADMVE, MEMBER ' ' JUDICIAL MEMBER

20-4-1993
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